
IN THE CETAL AD11INIS2RA21VE 2RI3UNM 
JT'rAcK 13 E7 CH: CUTTACY. 

ORIGIL APPLICAflON NO 254 OF 19960  
cattaCk'-thi-S 	 of jL-(IO1L 

Sonya Bhlyan. 	 .... 	 Applicant. 

Vr8. 

Unicn of India & Others. 	S... 
	 Respondts, 

FOR INSTRLJC2ICNS 

whether it be referred to the reporters c'rnot? 

whether itbe circulated to all the 3&iches of 
the Ctral Administrative Triounal or not7 
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CTRAt ADMINiSTRATIVE TRIBUNAL 
WTTA' 3CIiziTTA(. 

ORIGINAL, APUI :ATION NO. 254 OF 1996 
th 

CO RAM 

THE 1ONOUR3LE MR. B • N. SOM. VICE- CFLIIRMAN 
AND 

T - E HONOURA3LE MR. MAN ORANJAN MCHNTY, M3ER(3rD;) 

Sri Sonya 3huyri, Aged about 20 years, 
5/0. Manu 3 h.yan, At/0 ;J eeran go, 
Via.Nariyan&ir, Dist. GJapati. 	 . . .. ki icant•  

By legal r-:ctitioner : M. P.K.Padhi, 
Ad voc tes. 

;VeCSUS; 

Union Of Indi' rereseited through its 
]DireCtor G€1iet-1 Ists (Dk Bhswai1), 
Snsid Marg,New Deihi-I10001. 

PoStmaster Grirel, 3 rharnur eicn, 
At/IO;3erhamur,Dist. canjm_  760001. 

Senior Suerifltendent Of POSt  Cffices, 
13etharflur DiV15iOX,At/PO g3rhamur, 
DlSt.Carijarn(0) ,pin. 760001. 

shri Kailash Chandra Pradhan,(E3pM, 
S/o.Kora Pradhan, At/POsJeeLango. 
Vi a.R ra np.ir, Dist. ajaati 

District Inspector of Schools (paralakhemundi), 
At/PO :Paralakherrundi,Dist. Gajapati, 

... 	ReSpofldits. 

By legal pcwtitioner Mr.A.K.aose,Sr.Stjding Counsel 

and 

M/s. P. V. RiTK1aS and Mr.  I:.  ij.3. Rao, 
AdvCCateS(for ReS.N0.4). 

.•... _. e ..e.S.S........ ....S.. . 
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ORD ER 

MR. HAND IANJAN MC HAN TY, N EM3 ER (Ju DI CIAL) 

Selection and appointmt of Respcndt No.4 to 

the post of ExtLa Deprtm1tal 3ranch LOst Master of 

Jeerange Branch post Office of Gajapati DistriCt(Orissa) 

is under chal1ige (in this Oriçjirial Application under 

SeCtiOfl 19 of the Administrative Tribunals Act,1985) on the 

grounds (a) that the Applicant, being a sI' candidate 

should have oeen preferred; and () that the Resadt 

No.4 had SUpj.)reS$ed the material fact that at the time of 

application, he was working as sikhya Karmi/reacher under 

the D.I. of Sc-'10018 Of pazaiakhn.ndj aducation District. 

we have heard Mr.P.K.Padhi, Learned Counsel appearing 

for the Applicant, Mr.P. V.a. Rio, Learned counsel appearing 

for the  Respfldt N0.4 and Mr.A.K.Bose, Learned Sior 

standing Counsel of the  Union of Iii, appearing for the 

Departmental RespCdents and perused the records. 

On perusal of the  notification macic to the  

Employment Exchange dated 30.10.1995 it revealed that the 

post wS thrown open to all the categories of candidates and 

it was made clear that S'$T/Ex_servicemen,<physjcajjy 

Handicapped candid- tes may be preferred subject to Other 

SuitaDility. The main plank of the selection as per the  

rules c.,overning the recruitment of EDPM is the perctage 

of marks in the mtricu1ation examination subject to fulfilment 

of certain other conditions. Cn perusal of the check-list filed 

11 



- 
by the Resporideits (under Annexur&.j/2)  it revealed that 

the Açplicnt had sered 43% of marks in the hC zxaan. 

as against the 46% of UtikS secured by the Rescndt No.4, 

AS reçards the preferce to oe given to ST candidate in 

a matter of selecticn,as provided in the DC POSts Cirojiar 

aUcted ny the Applicant, it is to be mtioned that estion 

of giving prefettce to reserved candid -te such as ST/SC 

for a post meant for consideration of all categories of 

can idates will arise only if the two can0iates i,, that 

of geral category and that of SC/ST category stand in 

a same footing in all respect. Therefore, this plea of the 

Applicant is not at all table and the Respfldts have 

rightly select€d and appointed the Applicant in thepost in 

qu eStirfl. 

4. 	So far as the other dlj.eçjations are CeflCezned,there 

are no merit; as the Applicant has placed no mterjaj in 

supjert of the said al1egations.xere1y oecause some 

allegations are made in a matter of Selection it is not 

to be accepted sunless supporting materials are placed on 

record. to suostantiate the said allegations. it is an 

admitted fact that the unsuccessful candidates are oound 

to feel aggrieved and, out of their anxiety,they may raise 

many allegations, which needs close scrutiny. it is the case 

of the Respondtsin the prest case, that after preparing 

the checklist and oefore giving appointrnrit, the anticid'1ts 

of the RespOnd)t No.4 was enquired into and hving fCfld him 

to be more suitaole in all respect, he was selected and 

I 

a ppoin ted. 
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5. 	In the above said premises, we find no merit in 

this Original Ap1icatiOn: whichis accordingly rejected. 

NO CostS, 

" 
4~4 

VICECHAI RJAN 
(MANORANJAN MOANT') 

MEM3 ER(JUI)I AIL)tj-(04~2 


